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  The representative of the first petitioner submitted that it had filed the 
details in terms of the record of proceedings dated 5.2.2009.     
 
2.  The representative of the second petitioner submitted that in a meeting 
held on 16.2.2009 by the Central Govt with the lenders, equity holders, Govt. of 
Maharashtra and the petitioners, it was agreed to undertake financial 
restructuring of the funding to ensure project viability. The representative of the 
first petitioner submitted that based on the project restructuring cost, it had filed 
the interlocutory application for an interim capacity charge of Rs.420 crore and to 
treat it as a regulatory asset, subject to determination of final tariff for the period 
2007-09 by the Commission.  
 
3. The Commission directed the first petitioner to file details of the financial 
restructuring of the project and to amend all the relevant formats accordingly, in 
accordance with the Central Electricity Regulatory Commission (Terms and 
Conditions of Tariff) Regulations, 2004 on or before 30.4.2009. 
 
4.  Subject to the above, order in the petition was reserved. 
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